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During the ongoing trans-
ition phase of the European
Union's (EU) Carbon Bor-
der Adjustment Mechanism
(CBAM), India is likely to
accept the bloc’s default
values for calculating car-
bon emitted during produc-
tion of identified polluting
items, including steel and
aluminium, in the country,
for export to the region.

“As carbon taxes on car-
bon-intensive goods
covered under CBAM will
not kick in before 2026 and
EU-based importers would
need to report data on the
embedded emissions only
till end of 2025, it may be a
more practical idea to just
allow them to apply the
EU’s default value for both
direct and indirect emis-
sions for imports from In-
dia during the transition
phase. This will allow time
for our own systems to be
ready,” an o�cial tracking
the matter told businessline.

Based on averages and
their own estimates, the EU
is working on a country-
wise list of ‘default’ value of
embedded emissions for
the identified carbon in-
tensive items, and is expec-
ted to share it soon, the of-
ficial said. The items
include cement, iron and
steel, aluminium, fertil-
isers, electricity, and
hydrogen.

AKIN TO CBAM 

CBAM is an EU regulation
to put a “fair” price on car-
bon emitted during produc-
tion of carbon intensive
items in non-EU countries
when they are imported
into the bloc. It seeks to
level the field for producers
in the EU already facing a
carbon price for their emis-
sions under the EU Emis-
sion Trading System (ETS).
While the transition period
for CBAM began on Octo-
ber 1, 2023, wherein im-
porters need to report the
embedded carbon content
in their imports on a
quarterly basis till end of
2025, the carbon tax regime
will kick in from January
2026.

India does not yet have a
carbon verification and ac-
creditation system in place
and, therefore, may find it
di�cult to do its own car-
bon emission determina-
tion at the moment. “Given
complexity of the legisla-
tion governing the CBAM
transitional period, which
was only recently pub-
lished, our e�orts to de-
velop and implement
CBAM-compliant systems
capable of delivering fully
compliant data are still on-
going,” another o�cial
confirmed. 

In the short term, until
systems are fully developed
and implemented, it has
been suggested that export-
ers for “reporting purposes
rely on the so-called CBAM
‘default values”, the second
o�cial said.

The Indian steel and alu-
minium sectors are likely to
be hit the most by CBAM as
some estimates show that
they may attract additional
levies up to 20-35 per cent
if compliance cannot be
established.
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